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Hon,Mre A.B, Gﬂ!‘thip Me

Honeitre SeN, Prasad, Jall

Shri R.Ke Nigam, learped coulssl for the
applicant and Shri G.H[ Agarwal, learned
Couneel for the respondents are present

Shri R.Ke Nigam statua' that he has not heard
anything from the applilr:mt\r for a long time,
This case has mnd;u hpad ;;; fnr _'1nng |
period of time althuugh the - patin ,j;ra
complete and the caaa*: is ready for order,

It appears that the applicant has lost
interest in the uaaa.t Accordingly T.A.
ND,1825/87 (W.P, sast/as) is hereby
dismissed for want of| prosscution, This
case is connectad with cases of D0As N0,98/87

and 177/87. In thess| tuo cases alsoc no one

o

has appeared, Shri G.,R. Agarwal, learnsd

Counsel for the resp ndents statas that 80

far as the applinatiunarmuﬂ??/a? is concerned,

the same has become infructuous on the ground

that the relief sought! for by the applicant has
already been granted i'l:n him, In these circumstances
we direct that Applitation No, 98/86 and 177/87
ars alsn diuniaaad foL- want of prosscution,
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